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BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

Original Application No. 13 of 2024 (SZ) 

In the matter of: 

S. Sivadas, 

S/o Sivakumar Kulasekar, 

No. 2 Periyapalayathamman Kilo west Street, 

Basin Bridge, Washermenpet,  

Chennai – 600 021     …Applicant 

Versus 

1. The Ministry of Environment , 

Forest and Climate Change, 

Rep. by its Secretary, 

Indira Paryanan Bhavan, 

Jorbagh Road New Delhi – 110 003 

 

2. State Environment Impact Assessment Authority 

Tamil Nadu 

Rep. by its Chiarman, 

3rd Floor, Pangal Maaligai, 

No. 1, Jeenis Road, Saidapet, 

Chennai – 600 015 

 

3. The Member Secretary,  

Tamil Nadu Coastal Zone Management Authority, 

Panagal Building, Saidapet, 

Chennai – 600 002 

 

4. The District Collector, 

Collector Office Road, Moovendar Nagar, 

Villupuram – 605 602 

 

1
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5. The Deputy Director, 

Directorate of Town and Country Planning, 

Villupuram Region, GH Road, 

TADCO Building, 

Villupuram – 605 602 

 

6. The Executive Officer, 

Marakkanam Town Panchayat, 

Marakkanam Taluk, 

Villupuram  

 

7. The Chairman, 

Tamil Nadu Pollution Control Board, 

76. Mount Salai, 

Guindy, 

Chennai – 600 032 

 

8. District Environmental Engineer, 

Tamil Nadu Pollution Control Board, 

District Collector Master Plan Complex, 

Villupuram – 605 502 

 

9. Principal Chief Conservator of Forests and  

Chief Wildlife warden 

Forest Department,  

Government of Tamil Nadu, 

Saidapet, Chennai – 600 015 

 

10. The Sub Registrar, 

Marakkanam Registrar Office, 
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Marakkanam Taluk, 

Villupuram  

 

11. Manju Foundations Pvt. Ltd 

Rep. by its Managing Director, 

No. 8, Sapthaswara Apartments, 

2nd Floor, 1st Avenue, Ashok Nagar, 

Chennai – 600 083 

 

12. Pedro Developers (P) Ltd 

Rep. by its Managing Director, 

Flat No. 621-A, 6th Floor, 

Devika Towers, 6, Nehru Place,  

New Delhi – 19 

 

13. Metis Developers Private Limited, 

Rep. by its Managing Director, 

Flat No. 621-A, 6th Floor, 

Devika Towers, 6, Nehru Place,  

New Delhi – 19 

 

14. Kaleema Developer Private Limited, 

Rep. by its Managing Director, 

Flat No. 621-A, 6th Floor, 

Devika Towers, 6, Nehru Place,  

New Delhi – 19 

 

15. P. Natarajan, 

S/o, Late Mr. Ponnurangan, 

15 and 16 at No. 2/387, Singaravelan Street, 
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Chinna Neelanagarai, 

Chennai – 600 115 

 

16. K.P. Loganathan, 

S/o Late Mr. Ponnurangan, 

15 and 16 at No. 2/387, Singaravelan Street, 

Chinna Neelanagarai, 

Chennai – 600 115    …Respondent(s) 

 

REPORT FILED BY THE 5th RESPONDENT 

I,G.Raghul Kumar, S/o.P.Ganesan, aged 29 years, working as the Assistant 

Director, Directorate of Town and Country Planning, Villupuram District 

states as follows: 

1. An application was filed by an Environmentalist, interested in the 

protection of Environment is aggrieved by the ongoing illegal 

conversion of coastal agricultural lands into township, which is more 

than 50 Ha, majority of it falling in the Coastal Regulation Zone(CRZ) 

in Marakkanam North Village, in public interest has filed the present 

applicantion under Section 14 of the National Green Tribunal 

Act,2010. 

 

2. The applicant files the present application against the illegal activity of 

the 11th Respondent in promoting a Gated community project in the 

names and Style of Bhinaya Beach, Bhavishya Beach, Barsha Beach, 

Bhavita Beach, Blue Spot-Marakkanam and Blue Spot-Bungalow plots 

in parts and portions of lands in S.No 174, 181, 188, 189, 190, 191, 

192, 193, 194, 195, 196, 210, 211, 212, and 213 of the Marakkanam 

North Village, Marakkanam Taluk, Villupuram District admeasuring an 

extent of about 180 Acres, without the mandatory environmental 

clearance under EIA Notification, 2006 and CRZ Notification, 2011.  
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3. It is submitted that, the majority portion of the impugned project falls 

within 500m from the shores of Marakkanam North Village which is a 

NDZ and CRZ zone which was illegally converted into illegal layouts by 

the 11th Respondent by constructing buildings, laying tar roads, further 

large tracts of lands are promoted and sold as farm plots measuring 20 

cents each.  

 

4. I submit that, In Villupuram District, Marakkanam Taluk, 

Marakkanam North Village, S.no. 189/1A1B, 189/1B, 189/2A, 

189/2B, 190/1B1, 190/1B3, 190/2, 190/3, 190/28, 191/1A1, 

191/1A4, 191/1B, 191/1C, 191/2A3, 191/2B2, 191/2C2 & 

193/1A2 in Extent of 17.70 acre, the Residential Layout Technical 

concurrence was issued vide SWP/Online/XPCJN0K3/16345/ 

2023/TCP, date. 11.12.2023 followed by the Planning Permission 

was also given vide same letter dated 11.12.2023. 

 

5. It is submitted that, the Villupuram District, Marakkanam Taluk and 

Town Panchayat, Marakkanam North Village, Survey no.180/9, 

181/4B3, 5B3; 188/1A, 1B, 2 and 188/3, Extent.12.29 Acre 

Residential Layout Technical concurrence was issued vide file 

no.20887/2020-TCP8, date 08.03.2021. 

 

6. It is submitted that, in the said layout is situated in S.no. 174, 181, 

188, 189, 190, 191, 192, 193, 194, 195, 196, 210, 211, 212 and 213 

site and the neighboring site in S.no.215 and others &  S.no. 

189/1A1B, 189/1B, 189/2A, 189/2B, 190/1B1, 190/1B3, 190/2, 

190/3, 190/28, 191/1A1, 191/1A4, 191/1B, 191/1C, 191/2A3, 

191/2B2, 191/2C2 & 193/1A2  in fall completely outside the CRZ 

boundary as per map prepared by National Centre for sustainable 
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Coastal Management (Ministry of Environment Forest and Climate 

Change) the above mentioned map attached herewith. 

7. It is submitted that, the above said two layout situated Survey 

numbers fall out of Coastal Regulation Zone boundary. 

8. It is therefore( prayed that this Hon'ble Tribunal may be pleased. to 

accept this report on file and pass such further other orders which 

deems fit in the case and thus render justice. 

Date: 04.05.2024 A ·stant Director, 

District Town and Country Planning 

Villupuram District 

Verification 

I, G.Raghul Kumar, S/o P.Ganesan, aged 29 years, presently discharging 

my duties as the Assistant Director, District Town and Country Planning, 

Villupuram District, solemnly affirm that the contents of this report are 

true to the best of my knowledge based on the records and I have not 

suppressed any facts. 

Date: 04.05.2024 

0~~¢\9;, 

I 

istant Director, 

District Town and Country Planning 

Villu puram District 

) 
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Signed by: Director
 Location:null
 Date:2023.12.02 12:54:59

Signature Not
Verified
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DIRECTORATE OF TOWN AND COUNTRY PLANNING DEPARTMENT 

Layout Technical Concurrence 

SWP Application Number: XPCJN0K3 / 2023 / TCP-9 

Sub: Layout - Directorate of Town and Country Planning, Chennai-107- 

Application received for the approval of Layout - Survey No. 189/1A1B,  

189/1B,  189/2A, 189/2B,  190/1B1,  190/1B3, 190/2,  190/3,  

190/28,  191/1A1, 191/1A4,  191/1B, 191/1C, 191/2A3, 191/2B2, 

191/2C2  & 193/1A2 of Marakkanam North Village – Marakkanam 

Taluk / Town Panchayat , Villupuram District  - Site Extent – 17.70 

Acres (71656.00 Sq.m) – Residential Layout Technical Concurrence - 

Issued - Reg. 

 
Ref: 1. The Layout application received through online vide reference 

XPCJN0K3 / 2023 / TCP-9, Dated: 08.11.2023. 

2. The Assistant Director, Villupuram District Town and Country 

Planning office Inspection Report of Online Application No. 

XPCJN0K3 / 2023, Dated: 18.10.2023. 

3. Online Application No. XPCJN0K3 / 2023 / TCP-9,                           

dated: 24.11.2023. (Road pattern issued) 

4. Applicant M/s.Manju Foundations Pvt.Ltd Gift Deed No. 

4797/2023, Dated: 28.11.2023. 

 5. G.O.(Ms.)No.138, Housing and Urban Development 

department dated: 04-06-2004. 

6. G.O.(Ms.)No.79, Housing and Urban Development 

department dated: 04-05-2017. 

7. G.O.(Ms.)No.18, Municipal Administration &Water Supply 

department, dated: 04/02/2019 

8. G.O.(Ms.)No.16, Municipal Administration &Water Supply 

department, dated: 31/01/2020. 

9. G.O.(Ms.)No.141, Housing and Urban Development [UD 

4(3)], dated 23-09-2020. 

10. G.O.(Ms.)No.181, Housing and Urban Development [UD 

4(1)],   dated 09-12-2020. 
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11. Letter No: 19113/UD4(3)/2017-1, Housing and Urban   

Development department dated: 30-08-2017. 

12. Circular ROC No: 13686/2017/LA-1, dated 08-09-2017 of      

Director of Town and Country Planning. 

13. Joint Director, Agriculture Department, Vilupuram District, 

Letter No.E2/12780/2023, Dated: 27.09.2023. 

14. District Collector, Villupuram District Proceedings 

No.D.Dis.No.A2/5084/2022, Dated:14.07.2022. 

15. Member Secretary, Tamilnadu state Coastal Zone 

Management Authority & Director Of Environment Letter 

No.R.C.No.P1/1233/2016, Dated:12.07.2016. 

-----x----- 

 1. The online application received for the issuance of 

concurrence for the residential layout vide under reference 1st cited 

above. The Assistant Director of Villupuram District Town and 

Country Planning office has recommended the proposal with a site 

inspection remarks. Based on the Assistant Director of Villupuram 

District Town and Country Planning office remarks, the application 

was processed and letter issued directing applicant to handover the 

land earmarked for road, park, local body and TANGEDCO to the 

appropriate authority vide reference 3rd cited above. On receiving 

the gift deed soft copy from the applicant through online, the 

following order of concurrence for the proposed layout is issued. 

2. Concurrence is issued along as per layout conditions 

mentioned below. The concurrence number assigned to the layout is         

LP/DTCP No: 109/2023. The approved Layout plan is enclosed 

herewith for taking further action in the regard. The applicant should 

submit the original Gift deed of 4th cited above to the concerned 

local body. 

3. After issuing the final approval duly following the procedure, 

the local body is requested to send a copy of final approval to this 

office as per the condition No:9 (b) of the layout 
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4. Also, the local body is requested to send a copy of layout 

approved, to the registration department and to the department of 

survey and land records for appropriate action/information. 

       5. As per the G.O in the reference 6th cited the layout proposed 

in Non Planning Area, the final Approval shall be given by the local 

authority only after collecting Rs.1000/- as scrutiny fees as per rule 3 

and 3% of the market value of the site as land use change fees as 

per rule 9 should be collected before issuing final Approval. 

Special Conditions: 

1. a) With reference to the 7th, 8th and 10th cited letter, if the 

located site lies in the Municipal/ Corporation areas: Collecting the 

necessary fees including the charges for providing amenities like 

roads, storm water drains and street lights from the applicants after 

collecting the necessary fees the final layout sketch, permit of 

planning authority along with approval of Local Body shall be issued 

to the applicant(s) directly.  

   b) Other than Municipal / Corporation areas: Shall collect the 

necessary fees and issue the final layout sketch, permit of planning 

authority along with the permit of local body to the applicant (s) 

directly, only after ensuring that the applicant lays tar roads, provide 

other amenities like storm water drains, water supply facilities by 

constructing required OHT, provide necessary street lights etc., as 

per the standards specified by the local body.  

2. Plots reserved for Economically Weaker Section (EWS) should 

not be amalgamated or rearranged. But in rural areas, if the EWS 

plots are not sold out more than 3 years, after the plot approval, as 

per G.O.16, Municipal Administration and Water Supply Department, 

Dated: 31.01.2020, should be applied in appropriate permission for 

amalgamation of EWS plots.  

3. With reference to the 11th cited and 12th cited letter, the 

concern local body must issue the final approval after transfer of 

earmarked road, park areas S.F. No sub-division in favour of concern 

local body.  

4. The Tamil Nadu Government in G.O.Ms.No.112, Housing and 
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Urban Development Department, dated 22.06.2017 have approved 

the Tamil Nadu Real Estate (Regulation & Development) Act 2016, 

The promoter has to advertise, Market, book sell or offer for sale or 

invite persons to purchase in any manner any plot, apartment or 

building, as the case may be, in any Real Estate Project or part of it 

only after registering the Real Estate Project with the Real Estate 

Authority. The applicant has requested to follow the protocols as per 

instruction given by TNRERA.  

5. 20% of centage charge for flag day fund in the name of 

“Armed Forced Flag Day Fund” should be payable by the applicant at 

nationalized bank draft as Payable at Chennai. 

6. With reference to the 5th and 9th cited G.O. the Assistant 

Director of Villupuram Town and Country Planning Office should issue 

the Planning Permission after collection of the centage charges and 

other charges.  

7. The Directorate of Town and Country Planning Department 

has not legally certified the title to the ownership by granting 

technical clearance and planning permission. Only the applicant's 

entitlement to development is verified in the documents submitted 

with the applicant's application (lease deed, sale deed, gift deed, 

etc.) Any person wishing to purchase the property must individually 

assert ownership of the property to the applicant. Also, if anyone else 

dispute arises individual rights over it, they can settle it before the 

appropriate competent court. The Directorate of Town and Country 

Planning Department is not the right organization to decide this. 

 

 

  

Director of Town & Country Planning 

To: 

Assistant Director, 

District Town and Country Planning, 

Villupuram District. Signed by: Director
 Location:null
 Date:2023.12.02 12:52:04

Signature Not Verified
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Town and Country Planning Department(Planning Permission)

Date : 11/12/2023ROC No.

To :

Executive Officer ,
Marakkanam Town  Panchayat ,
Marakkanam Taluk,
Villupuram District.

Sir/ Madam,

56 A, Govt Hospital Road, Villupuram

From:

Joint Director / Deputy Director / Assistant Director

56 A, Govt Hospital Road, Villupuram

XPCJN0K3/ 16345/2023/TCP

Layout - Directorate of Town and Country Planning, Chennai-107-  Application received for the approval of Layout - Survey No.
189/1A1B, 189/1B, 189/2A, 189/2B, 190/1B1, 190/1B3, 190/2, 190/3, 190/28, 191/1A1, 191/1A4, 191/1B, 191/1C, 191/2A3,
191/2B2, 191/2C2 & 193/1A2 of Marakkanam North Village – Marakkanam Town Panchayat –Marakanam Taluk, Villupuram
District - Site Extent – 17.70 Acre (71656.00Sq.m) –Residential Layout Technical Concurrence - Issued - Reg.

Sub :

1.The Layout application received through online vide reference : XPCJN0K3 / 2023,
Dated:-08.10.2023.
2.The Assistant Director, Villupuram District Town and Country Planning office Inspection Report of
Online Application No. XPCJN0K3 / 2023, Dated: 18.10.2023.
3.Directorate of Town & Country Planning Online Application No. XPCJN0K3 / 2023 / TCP-9, Dated:
24.11.2023. (Road pattern issued)
4.Applicants M/s. Manju Foundations Pvt.Ltd Gift Deed No. 4797/2023, Dated: 28.11.2023.
5.G.O.(Ms.)No.138, Housing and Urban Development Department, Dated: 04.06.2004.
6.G.O.(Ms.)No.79, Housing and Urban Development Department Dated: 04.05.2017.
7.G.O.(Ms.)No.18, Municipal Administration &Water Supply Department, Dated: 04.02.2019
8.G.O.(Ms.)No.16, Municipal Administration &Water Supply Department, Dated: 31.01.2020.
9.G.O.(Ms.)No.141, Housing and Urban Development [UD4(3)], Dated 23.09.2020.
10.G.O.(Ms.)No.181, Housing and Urban Development [UD4(1)], Dated 09.12.2020.
11.Letter No: 19113/UD4(3)/2017-1, Housing and UrbanDevelopment Department,
 Dated: 30.08.2017.
12.Circular ROC No: 13686/2017/LA-1, Dated 08-09-2017 of Director of Town and Country Planning.
13.Joint Director, Agriculture Department, Vilupuram District,Letter No.E2/12780/202,
Dated:27.09.2023.
14.Directorate of Town & Country Planning, Chennai , Technical Concurrence issued on 02.12.2023.
15.Member Secretary, Tamilnadu state Coastal Zone Management Authority & Director Of Environment
Letter No.R.C.No.P1/1233/2016, Dated:12.07.2016.
16.Applicant M/s. Manju Foundations Pvt.Ltd letter, Dated: 06.12.2023 ( Centage Fees paid
Rs.1,39,200/- )

Ref :

With reference to the 1st letter cited, Applicants   has requested for the approval of Residential layout in,
Villupuram District,  Marakkanam  Taluk, Marakkanam Town Panchayat,  Marakkanam North  Village,
S.F.No: . 189/1A1B, 189/1B, 189/2A, 189/2B, 190/1B1, 190/1B3, 190/2, 190/3, 190/28, 191/1A1, 191/1A4,
191/1B, 191/1C, 191/2A3, 191/2B2, 191/2C2 & 193/1A2  to an extent of 17.70 Acre or 71656.00 Sq.m . The
layout proposal received in this office for concurrence.
 In continuation, With reference to the 14th letter Cited, the application was processed and letter
issued directing applicant to handover the land earmarked for road, park, local body and TANGEDCO to
the appropriate authority vide reference 3rd cited above. On receiving the gift deed soft copy from the
applicant through online, the following order of Technical concurrence for the proposed layout is issued
by The Directorate of Town & Contry Planning and Layout numbered as LP/DTCP No: 109/2023. Hence,
this Residential layout has been approved with the following conditions.

1.The applicant should be submit the original Gift deed document to the concerned local body.
2.After issuing the final approval duly following the procedure, the local body is requested to send a
copy of final approval to this office.
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3.Also, the local body is requested to send a copy of layout approved, to the registration department
and to the department of survey and land records for appropriate action/information.
Special Conditions:
1.a) With reference to the 7th, 8th and 10th cited letter, if the located site lies in the Municipal/
Corporation areas: Collecting the necessary fees including the charges for providing amenities like
roads, storm water drains and street lights from the applicants after collecting the necessary fees the
final layout sketch, permit of planning authority along with approval of Local Body shall be issued to the
applicant(s) directly.
b) Other than Municipal / Corporation areas: Shall collect the necessary fees and issue the final layout
sketch, permit of planning authority along with the permit of local body to the applicant (s) directly, only
after ensuring that the applicant lays tar roads, provide other amenities like storm water drains, water
supply facilities by constructing required OHT, provide necessary street lights etc., as per the standards
specified by the local body.
2.Plots reserved for Economically Weaker Section (EWS) should not be amalgamated or rearranged. But
in rural areas, if the EWS plots are not sold out more than 3 years, after the plot approval, as per G.O.16,
Municipal Administration and Water Supply Department, Dated: 31.01.2020, should be applied in
appropriate permission for amalgamation of EWS plots.
3.With reference to the 11th cited and 12th cited letter, the concern local body must issue the final
approval after transfer of earmarked road, park areas S.F. No sub-division in favour of concern local
body.
4.The Conditions mentioned in the letters vide 13 and 14 shall be Complied with.
5.The Tamil Nadu Government in G.O.Ms.No.112, Housing and Urban Development Department, dated
22.06.2017 have approved the Tamil Nadu Real Estate (Regulation & Development) Act 2016, The
promoter has to advertise, Market, book sell or offer for sale or invite persons to purchase in any
manner any plot, apartment or building, as the case may be, in any Real Estate Project or part of it only
after registering the Real Estate Project with the Real Estate Authority. The applicant has requested to
follow the protocols as per instruction given by TNRERA.
6.20% of centage charge for flag day fund Rs.30,000/-  in the name of “Armed Forced Flag Day Fund”
paid by the applicant at nationalized bank draft as Payable at Chennai.
7.As per G.O.(Ms)No:79 Housing and Urban Development Department, dated: 04.05.2017, in-case of
non-planned area rule 3 it has been requested to collect Rs.1000 as scrutiny fee for each plots. And
under rule 9 concerned local body should collect the 3% Market Land Value as Land conversation
charges, before issuing the final approval
Head of Account:
0217 Urban Development - 60 other Urban Development Schemes -800 other Receipts - AS Receipts
under Land Use Conversion Charges-27 Non Taxation fees - 09 Collections (DPC: 0217-60-800-AS
22709)

8.The Directorate of Town and Country Planning Department has not legally certified the title to the
ownership by granting technical clearance and planning permission. Only the applicant's entitlement to
development is verified in the documents submitted with the applicant's application (lease deed, sale
deed, gift deed, etc.) Any person wishing to purchase the property must individually assert ownership of
the property to the applicant. Also, if anyone else dispute arises individual rights over it, they can settle
it before the appropriate competent court. The Directorate of Town and Country Planning Department is
not the right organization to decide this.

9.As per TNCDBR-2019 the following fee and charges are collected as follows:
Copy to:
1)M/s. Manju Foundations Pvt.Ltd,
Rep by R. Ganesan ( Legal Liaison Manager)
No: 8 , Sapthaswara Apartments,
2nd Floor, First Avenue,
Ashok Nagar,
Chennai- 600 083.

2)Tahsildar ,
Marakkanam  Taluk ,
Villupuram.

3)Tamil Nadu Real Estate Regulatory Authority (TNRERA),
No.1A, 1st Floor,
Gandhi Irwin Bridge Road,
Egmore, Chennai - 600 008.
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4)Sub-Registrar,
Marakkanam  Sub- Registrar Office,
Villupuram District.

5)Assistant Director,
Survey & Land Records,
Villupuram District.
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S.No Description of Charges Amount

1

3

4

5

6

Scrutiny fee

Centage Charges

Development Charges

Display Board Charges

Satellite town charge

107484 08/10/2023

139200.00 06/12/2023

Receipt No and Date

2 OSR Fee

1.Layout original map and Condition – 2 set

Enclosure

Joint Director/Deputy Director/Assistant
Director(i/c)
District Town and Country Planning,

Vilupuram District.

Signed by: Assistant Director
 Location:Vilupuram
 Date:2023.12.11 19:03:20

Signature Not Verified
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